
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCM, NEW DELHI

0.A-N0.27<1/2004

this the <1th day of February, 2004

h'on'ble Shri Justice V.S. Aggarwal, Chairman
Mon'ble Shri S. A. Singh, Member (A)

K.Kunhi Krishnan ,
S,/ o La t e P. Ra ma ri Ha rn b i a r „
R/o P l-l-M-S-Flats,
Sector-13, R-K-Puram,

New Delhi-110066„ „„„Applicant

(By advocate: Shri Sacnin Chauhan)

Vs

1. Union of India, through
The Secretary,

Mi n i st ry of In f o rrnat i on & Broadcast ing,
Go Ve rn rneit t of India,
Shastri E ha wan. New Delhi,.

2- Chief Executive Officer/Director General
Prasar Eharti, PTI Building,
P a r-1 i a me n t S t r e e t, Ne w De 1 h i „

3,. The Under Secretary,
Ministry of Information and Broadcasting,
A-Wing, Shastri Bhavan,
New Delhi„

_ Respondents-

ORDER (ORAL)

Shri Justice V.S.Aggarwal:

The ' applicant contends that disciplinary

proceedings had been initiated against him on vague

charges without any basis. According to the learned

counsel, they are motivated., At this stage, we are not

going into merits of the same because as yet only the

chargesheet has been served and we are informed that the

reply has been filed„

2„ At this stage, when the rights of the respondents

are not likely to be affected, we dispose of the present



/kdr/

i,2)

3.p p 11CS. u10n W111 'IOiJ t 13S Li 1 n Q S S I'i OW C3.U3 G n OT! 1CS

directing;

3.) the enc^uiry sgsinst the spplicsmt should, oe

completed within six months;; and

- b) this should be subject to condition that the

applicant cooperates„

3_ With these observations, OA is disposed of..

( 'S.A. Sin-^h )
Member (A)

( V,3.Aggarwal )
Chairman


